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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

JODHPUR B~NCH: JODHPUR 

OA No~ 46/1995jJ .. oate of order : 18.9.1995. 

1. Mangusingh 

' 2. Shankarlal 
••• Applicants. 

3 •. Mansingh 

4. Babula! Gahlot 

v e r s u s 

Union cK: India & Others ..• .. Respondents • 

Mr. B.Mu Bchra, Counsel for the applicants. 

Mr. R.K. Soni, Counsel fer the respondents~ 
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/ Hcn'ble Mr. Gopal Krishna, Vice Chairman. 

. ·.+/ 'Hon',ble Mr. N.K. Verma, Administrative Member • 
.-·;2~(. 
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.. ·:·--;pER HON'BLE MR. GOPAL KRISHNA: 

Applicants Mangusingh, Shankerlal, Mansingh 

and Babula! have prayed for the ·follO~JJing reliefs: 

n (i} 

(ii) 

by appropriate order or directions, the 
impugned order Annexure A/1 dated 27.1.95 
may -ba quashed and set aside with all its 
consequenees~ as if tha same ~as never 
passed and issued ; 

by appropriate order or directions, it be 
declared that durin~ the existence of the 
previous panel, holding of fresh test by 
Annexure A/9 ; and its consequential letters} 
orders Annexures A/10 and A/11 culminating 
into Annexure ~/1 are illegal and void 
and they may also ,be quashed and set aside ; 
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(iii) 

' 
(iv) 

(v) 

•.•. 2 •• 

by appropriate order or directions. the 
respondents may be directed to send the 
applicants on training at Chandausi ~hich 
is a pre-condition for grant of promotion 
to the post of ASM, as the applicants have 
already passed the written test, psycho-test 
ate. and are running on the panel validly 
prepared ; 

by appropriate order or direction, the respon­
dents may be directed to sand the applicants on 
t:ratning and on their successful completion cf 
training, accord due promotions to them on the 
post of ·Assistant Station t1aster in the grade . 
of Rs. 1200:..2040 (RPS) ; 

by appropriate order or direction it ba declared 
that the action of the respondents 'in issuing 
Annaxuras A/9, A/10, A/11 and A/t is nothing 
but wastage or government_ funds, timeand energy 
and an exemplary costs may -6e imposed upon them 
and serious strictu~as may also be passed against 
them ; 

any other appropriate relief, which is deemed just 
and proper in the cireumstances of the case may 
also be granted to tha applicant to meet the 
interest of justice. 

. ({ 
costs may be allowed to the appl1cants. 

2. We have heard the learned counsel for the parties 

and hava ~arefully perused the records. 

3. The case of the applicants is that for ths purposE 

of filling in the posts of Assistant Station Master (for 

·short, ·AsM) in the pay scale of Rs .. 1200-2040, the Oivisiol 

Rail~ay·Manager, Northern Railway, Jodhpur had issued the 

,letter dated 2241)9.-88 whereby all ~eligible persons from 

all branches of tha Division including the applicants, 

were invi.ted to appear in the written test to bo hald on 

9.:10.68. The result of the uritten test was declared on 

30.12.88. 50 candidates including the applicants uara 

d~clared successful in the written test. - Thereafter, a 

psycho test t.~as held on 22w2_,.89 for candidates uho had 
,. 

qualified the ·~ritten test. In the psycho test 23 candi-

~~~~ dates were declared passed. The applicants failed in 
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the psycho test and they uare allowed another opportunity 

to appear in the.psycho test alcngwith soma ether cendi-
. in 

dates. Applicants and several oth~rs passedfthe psycho 

test Yhich was held on· 24.6.94 vide Annexure A/7 dated 

15.7~94. This document indicates that the then candidates 

ino~uding the applicants uere declared suitable for the 

test of ASM in the afo~esaid grade. The contention of the 

learned C:cunse l for the applicants that the f.\ nne xure A/7 

dated 15.7.1994 is act~ally a panel cf succa~sful candidates 

for appointment to the post of ASM cannot be sustained 

because it is crystal clear from the perusal of this docu-

The contention of ·the respondents, on the 

dates uas referred to Headquarters offica· on 18.7.1994 

for obtaining the approval of the competent authority for 
· -the 

extension ofLlife or the panel of ASM declared on 29.4.89~ 
the 

But the proposal for extension ofLlife of the panel uhich 

ba~L expired on :~'J_.,_"(9':[1i! has been turned down. by the Railwa~ 

Board vida communication dated 13.1.1995 at Annexure R/2. 
\. 

It is contended by the respondents that merely passing 

the psychological test is no ground to be selected and 

placed on the panel for promotion as ASM as the applicants 

can have a claim only if the panel is approved by the 
• 

competent authority. Since the proposal -for extending 

~he life of the panel was not approved by the competent 

CltM~rf authority,, the applicants ·cannot be promoted as thair 
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names did not appear in the list of selected 

candidates. It is stated by the respondents that 

f~esh selections for the post cf ASM were initiated 

by them for 67 vacancies in 1994 ~ince no ampanslled 

candidates were available for promotion as ASM. 

Only 24 eligible candidates were called for the 

written test held on 3.9.1994, out of whi~h 13 

-'>:."".candidates were placed on the panel 'lide Annexure A/1 .·,,.:.-;':' .. ~ 
: · ·d~~ed 27 .• 1.1995. 
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5• '\i Since the applicants could not be ampanellad 

fo~--.t~the reason that tha proposal to extend the life of 
. -:,.-·.-,.;/ 
· ~·--j.lfie panel prep~red in 1989 uas not approved by the 

c;.:::.~ 
competent authority and their- name could not be includec 

in the panel issued later, they cannot claim any right 

to promotion as ASM merely on the ground of their hevin~ 

cleared the psychological test held on 2~:•6 .•. 1994., 

We find no merit in this application and the 

same is dismissed· at the stage of admission. The 

prayer of the learned counsal for the applicants for 

~warding damages to the applicants is not sust~inable~ 

No orde'r as to 

~·lli-~ 
( N.K. VERMA l 

MEMBER {A) 

cvr. 

costs a 

., 

GKJ\a ~\}\(_ 
(GOPAL- KRISHNA} 
·viCE CHAIRMAN 
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· · · r~...-- "2-- It! 2.-e/'o/ 1n my presence ()n ............. . 
· , under the supervision . of 

section offic!?r ( J ) as per 
order dated -4i9l~· 
~~ 

· Seqti~n officer ~RecoA 
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